RAJYA SABHA [5 December, 2006]

it TN Sreary Teha: HIE T W Sermaantedl s @ s e 09 H2 ...
(=H|YM)... ‘ '

it ITwIIfY: 39 @ER A4 fa@ru | ... (sqayH)...
#ft Y& STy Al *

it Iqawrafey: 9w &1 T fR1e €1, There is no evidence. & @ &
| have removed it. No political party can be named without evidence.

ot A AW TH: 7T A N T S H1 29 R L (FAH)...

MR. BEPUTY CHAIRMAN: Zero Hour is over ...(Interruptions)... | have
removed it...(Interruptions)...Zero Hour is over.

Now, we will take up. The Central Institute of English and Foreign
Languages University Bill, 2006.

GOVERNMENT BILLS

The Central Institute of English and Foreign Languages University
Bill, 2006 '

- THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, | move:

"That the Bill to establish and incorporate a teaching University for
promotion and development of English and other Foreign Languages
and their literature, and to provide for matters connected therewith or
incidental thereto, be taken into consideration."

MR.DEPUTY CHAIRMAN: Shri S.S. Ahluwalia...(Interruptions)...Please
sit down...(Interruptions)... Nothing will go on record...(Interruptions)...|
am on my legs...(Interruptions)... 34 ¥ FI T € Please, sit down. 3yt
S, &fau...(Interruptions)...Zero Hour is over. Nothing will go on

record...(Inferruptions)...See, | will tell you. Please, your party is also
party to this decision. No, it is not for me to say unfair.

Please...(Interruptions)... Mr Obaidullah Azmi, 98 31 &, ey Sifsw Nothing
will go on record...(/nterruptions)... Mr. Naidu, Mr. Narayanasamy, please

*Not recorded.
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sit down....(/nterruptions). 311 AfsT 71| am on my legs, Please, respect
the Chair. Please sit down...(Interruptions)... e =g, 3 fag, No, nothing

is going on record # @ g1 §, 3119 wfts A3, | am on my legs. | want to
inform and request all the hon. Members that in the Business Advisory
Committee...(Interruptions)... a decision has been taken that only five Zero
Hour mentions will be selected by the Chairman and each Zero Hour mention
will be of only three minutes. And, after the first two minutes, a bell will be
there and you will have to conclude it within three minutes only. After three
- minutes, we will not allow things to go on record.’No other Member will be
aliowed to speak on the subject. One can associate only. That is the
decision all the parties have taken together in the Business Advisory
Committee. | appeal to all the hon. Members, in the interest of running the
House and more matters to be taken up, please cooperate. This has been
the decision of all the parties...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal). Sir, no allegations on any
party should be allowed...(/nterruptions)...

MR. DEPUTY CHAIRMAN: No, allegations on anybody
...(Interruptions). ..For allegations, a notice has to be given...(Interruptions)...

SHRI SITARAM YECHURY: How was he a||owed...([nterruptions)...

MR. DEPUTY CHAIRMAN: | have removed the names of
parties...(Interruptions)...

SHRI SITARAM YECHURY: How are you allowing names of the
parties?...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have not allowed him...(Interruptions)

The Chairman has selected the matter....(Interruptions)...

~ SHRIM. VENKAIAH NAIDU (Karnataka): Sir, | am making a submission
before the Chair. Sir, | have been in this House for the last, at least, eight
to nine years. There was no occasion for me to defy the Chair or to stand
up and shout. But the point is very simple. On a very important issue, if
some one wants to associate, there are umpteen number of occasions
when you want to associate...

MR. DEPUTY CHAIRMAN: You associate...(/nterruptions)...

SHRIM. VENKAIAH NAIDU: ... where, from one party, two-three people
were allowed. Yesterday and day-before-yesterday aiso, because we have
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patience to sit, we have seen our President was arrested The issue was
raised...(Interruptions)...

.SHRI SITARAM YECHURY Is he questlonlng the intentions of the Chalr?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It was allowed.:..(Interruptions)...| am sorry
...(Interruptions)... No, no. it is over now...(Interruptions)...Nothing will go
on record...(Interruptions)... T AR € fael | ... (HFUA)... AT 43 51 |
..(gaym)... T sregenfaran SR, foad W aifaT .. (=@um)....

SHRI SITARAM YECHURY: How are you allowing this, Sir?
...{Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. Ahluwaliaji, are you not interested
in speaking on the Bill?...(/nterruptions)...Shrimati Viplav Thakur.
...(Interruptions)...

e e oy (ResTeret W) : ST W, 7 S S s s
fararsft wrar deamm favafaerss fadas, 2006 SR ... (Ha9=)...

sfwet Iwayrafa: 2@y, @ ¥ s %%, §IfdQl That has been the

decision...(Interruptions)...3Md F1& ARY | ... (FAAYM)... Y AH-TE HT
W ..(HE).. . |

sroeht frra ary: a7 & foret SRR g1 91 T R, UE Agd & ARyl fae g1
. (THFE)... N

ot IggTYF: 9 FHT A | L (qIYUM) .

et frera 9Ty oW T 9gd REqU WIS 99 g1 T .. (). .
Toeh o St e e 4 . (REa). . |

st sogTafi: aq T =T &2 .. (FEUM)... STU! Sre e e # L
(=au)...

st fawma ST ow T §Wiege # fau ag faa @ T )
..(oHaa).., X g & 5 g foe aga gwdide § | guat < widn §, sud i
a1 st ok T W w2y fired SO L. (399YM).... Please don't show the

papers...(Interruptions)... 3R T frerel I %1 Agcd S €, 98 T € 5 @
1. (HEYA)... ‘
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st Igqurafa: 39 o8 WA | ... (WIYM)... 39 IAFK! o4 dfa
...(EYM)... 39 37 qEa 82 ... (HIUF).... 39 591 989 27 ... (SHIUH)....

ot frera ST =R 9 (a9,

" oft ITmvTefy: aTfn |ree, Mt e e R L (Faum).. ST /e
fem &1 319 R T =R B2 . (SHAWE).... 1Y) S fem T ¥ | e wey
3 e X7 (G, AR e R R (am). . 2R | THaE
I3 femn man &, g iR e =g 7 (FHEYM)... 29 ¥ 9mee 2 |ifaa
(sgaam)... 99 $ fag e feq ) .. (Haum) ... A9 9F SR AER F
[ 9 €, ﬁmmﬁﬁlmﬂmml (FAH)...

sitadt farere Sregl: 39 T < ¥R SRS TE AT R, Gﬁ:ﬂma’m
(Hau[)...

mmm:mw%u .. (SHE)..
R 19 2= siert (fer) : & o oAfE FUTY, W .. (TAUH). .
oft Igmyrafa: 37 43 W1 Nothing will go on record. .. (Interruptions)...

.ﬁomhm:mﬁmmm@ﬁﬁ g wey et s ¥
. (FEEYT)..

ot sopafa: e =€ STEm | Nothing will go on record. .. (Interruptions)...

st fare It L W 8, 3 Tel AR W ® 1 ¥ 39 fAu T e
mgﬁmmmamﬁ,wmﬁgﬁmm@%wm
T A € 9 o9 e R et s w i em 2w d @ .

(STaYT).. o ¥9 A &, 9% fem @ I (Eavm). wEe @ S § L
(@aum)...

it vt 39 qR a'di ATWE? .. (’aﬁ!m) Nothing will go on record
...(Interruptions)...

it e SRt WIS WEll & 9= .. (SHEYH).., sefen § =Rd g S
.. (SEE).... 3R, G @ 99, IR fyemg smew) w1 o wm o §7
FEFAFON, WM E @G i a R (Zavm). A=
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e T o ot e & oft, & we e 8§ it ofi @ we wiven A wwr foh o =@
gAa1 3 | HA HEI, ATH Tei YEHA THA & 1 98 FeA otit, TEAd whet a9, At
YT ST 1 T GAarsh | ... (FaUF).... 39 e F +ff 39 =S 1 qeqd e
@ L ... (AUF)... R A== 3 RWFh! FT 8, 3R a1 7 Fife= §
g, IR a=41 7 ...(;aA9A)...

ot SvauTTRy: SR BIfET . (SFENE).. -

sitmet feoa 2rge: afere & ag 9 fF .. (sgaum)... s St ], 3 vkt
L (HaYA).. [T | w2 § o silst =61 .. (gaum)... % fegr s 79 s5ga
T FE@E . (HATA)... AfFT IR TP SRV S sl FT@E FI U g,
3 I &, 98 g vyl W 1 .. (ARY)... IS HY o7 T ¥ T 39
fera it gfvafds = @ R, 391 997 F3@ gU, 395 7 H Srad g A s e
Hoe 98 WA, Fet wew 4 oft . (Sraa)... Tt gfEiads ) eng e s,
fored s oo Wt €, N g REH €, & 96l I F W A S, FHFL G L.,
(SFaYF). . mmmmmaﬁgommm%memaﬁmﬁ
L Wehdl, ITH] ST FT FIE AT T 1. (FHIUF)....

Tafae ¥ o2 ared & fF w5l .. (SFEYE).. R S @R, Tt @ yewt F qEt
FEfdde, 18 (<equm Eey 9 fa8 59 3949 9 99, o 9% 9 | 3T
- qug o T g, 39 H ag e w9 4t =ife fE resmsee e L (Eee)...
Toat ATATST § ... (aum)... s § @ 3ue ) .. (HEu[)... d9RaiE @
@ 2, wafee ¥ g 9 % 50 foa =) o fran e sk f 3 <t @ we e wght
fF ..(saaym)... iR Ve § Wl @ eywd . (aum)... [ R e A W
faer &1 w94 FEt §) v

SHRI PENUMALLI MADHU (Andhra Pradesh) Sir, | rise to support the
Bill. (Interruptions) Sir, the Central Institute of English and Foreign
Languages University Bill...(/nferruptions)...

aﬁmm: St &, 19 w0 9ed ¥ 9| S L (FauH). .

SHRI PENUMMALI MADHU: Sir, since its inception...(/nterruptions)...
MR. DEPUTY CHAIRMAN: Noting else will go on record...(/nterruptions)...

SHRI PENUMALL! MADHU: It has continued to adopt measures for
promoting teaching community in the language subjects...(Interruptions) ...
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Sir, because of certain developments in the recent period, the earlier society
couid not serve the purpose of the Institute ...(Interruptions)... sir, if this
Bill which has come up, is enacted, it will serve the purpose of foreign
languages ...(Interruptions)... in the recent past, certain factors have
arrested the growth of this institute ...(/nterruptions)... Sir, for the last 10
years, the society could not teach and was unable to implement the
decisions of the Academic Feculty ...(Interruptions)... Sir, it is established
...(Interruptions)... if this Bill is passed, it will be helpful for the development
of foreign languages ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, please sit down
...(Interruptions)...

SHRI PENUMALLI MADU: Sir, if this Bill is passed, it will contribute
...(Interruptions)... If some of the best scholars on the teaching Faculty
are inducted, it will help ...(Interruptions)... So, 1 support the Bill
...(Interruptions)... '

W T ¥9 WEl: AFEg STayaia S, S il o fageht wrw Hewm,
Teteme #) % < favafaaes & wy o w39 ik fFmfi fru s & foaaag
fadas w3 & g T R LL(AuA)... A8ed, 39 fad # ofish s fadel s
T, feaaR &1 9 § 1} g = € 3ol srem @ ofisht " v o 1
e ar T off, Fifw il off wF fadelt v % eand st s e @ 1 safan
Afe & faw fadeh ww deym, ¥euek faad o sa® ot goma w7 =< i ...
(=|qu ).

MR. DEPUTY CHAIRMAN: Nothing will go on record. St el St 8 &
R $od o8 =l R ... (HaaH). .

W TR 237 viet: HEieE, g ) fafir=t s e, T, S AR T
qga =S W R (HAYF)... HEEd, R TR W &1 asem fed @
(SqEYT)... WA & Gfayr § i % qaam @ w9 F A @ ) ey,
S & L (qEEA)....

st Iqawmafa: el <Y, & firme .. (3Haam)...

off QO WO (WS W) : SUGNTIR TEEH, T WA @ ok A TR ¥
.(aaY™)...
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(At this stage, some Hon. Members left the Chamber).

e I T e : SURIfa eI, SR & 60 961 g =g i, dfaum g|
T feft 1 T fou 9 aresg at oft 7w F i e fed F ol i
areratt 4 1 7 9 w1 ¥ weey, g | 9ga 9 3@ w8, S oruet s |
w1 T FTd | HEET, &5 wrTd g STt wrend ¥ 1w weA F ot dsfta simnadt
# 37q1 919 %7 T ¥ 1 HEET ot off ov AW F i 1 wor 9 Tme wE w
2, g U1 91 13 uee &1 a1 91 T gfan 1 wrard dvemn, ve T, afee
T 9gd 3=t oha ¢ | faf= w1 91 @A fE, WIR 3 ST ST W
TN FT o F FH | AT, T8 TR Forg i #1919 €, 9 & 9 § 98 iRa
H A

udiem, ¥ 3=t vkl & WY YA G YA F1E | AYHT qga-9gd YA |

SHRIMATI N.P. DURGA (Andhra Pradesh): Mr. Deputy Chairman, Sir, |
rise to support the Bill moved by the hon. Minister. Sir, CIEFL is the only
and unique Institution of its kind in the country, which is mandated to play
a pivotal role in the improvement of standards of teaching and learning
~ English language in the country and carry out research and materials
production programmes, apart from other activities. Sir, later on, it was .
assigned the task of teaching French, German and Russian. But it took
more than half-a-decade to inciude some more foreign languages to be
taught at this Institute. Sir, it was only in 1973 that this Institute was
allowe'q to teach Arabic, Spanish and Japanese languages. And, it is more
than three decades from now that in spite of the demands from various
quarters to include some other foreign languages to be taught at CIEFL,
for reasons best known to the Minister, nothing has been done so far. The
main languages that are in demand for inclusion are Chinese and Italian.
So, with the passage of this very important Bill, | am sure that it would get
the necessary funds and autonomy to expand its activities and become a
leading Institution not only-in (ndia but also in the world, as far as foreign
languages are concemed.

Sir, the Institute has been planning all along the line to fulfil its dream of
opening up of a district centre for English language in each State. Once
this Institute becomes a Centrai University and the necessary funds are
provided to this, CIEFL wouid take measures to set up one district centre
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for English in each State. | understand that it would not achieve this objective
since it has to depend for every penny on the UGC.

Sir, the other point | wish to submit is that CIEFL has got, in spite of its
existence for nearly half-a-decade, only two regional Institutions-one at
Lucknow and another at Shillong. Though both are fully functional, even
.after more than three-and-a-half decadeg, they do not have their own
buildings for academic, administrative and hostel purposes. So, | request
the hon. Minister to ponder over this and see that every region has a
regional centre so that the regional needs of English and Foreign languages
are addressed properly.

Now, | wish to point out about ihe vacancies at the main campus at
Hyderabad and at Lucknow. Sir, nearly fifty faculty positions are lying
vacant at Hyderabad and four vacancies, again, on the academic side are
lying vacant in Lucknow. | wish to know from the Minister since how long
are they lying vacant and by when the vacancies are going to be filled in.
In the absence of a faculty, there is no impact on the in-take, research and
other activities of the Institution. So, | request the Minister to kindly quicken
the process and fill up the vacancies. '

With all said and done, Sir, | have an apprehension, and | wish the
Minister to allay my fears that CIEFL will not go the way in which the
Mahatma Gandhi Hindi University, which even after decades of its creation,
remains virtually a non-starter. So, | wish to know from the Minister the
road map that is laid by the Ministry to the proposed Central Unlversny
and how is it planning to realize the same.

Finally, Sir, there is one more Ieadmg institute at Hyderabad, which
also deserves to be raised to the level of a Central University. It is the
Indian Institute of Information Technology. It is also the leading Institute in
the country, which is catering to the needs of IT, etc. So, | request the hon.
Minister to also consider for upgradation of this Il T to the level of Central
University at an early date.

With these few observations, Sir. | once again supporf the Bill moved
by the Minister, Thank you, Sir.

ot 327 yag fig (IW WW) : v, mwrwﬁra’nﬂmﬁamsupportﬁr
TE FT @1 §, AfFT FD 91d AT WE F ST HhegA =redl g
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WeIeH, o< 99 YR | gfn e st globalization #Y & < W &
3 fo 9 w1 @ Information Technology # & & wifa an @ 2, 39 @ Taq =g
SIEt & fr 39 yoR %1 faw ong, afFa ¥ w9 = Fe = § s et
Tfaur # preamble # ©F =19 $& T  TF o0 werifas, amnfee oi snfds
= | A A 3 g % o aeifod a8 9 W € fE 99 O R Et
WTT PR e T T O T et e o o oTad At # A aeeifah = 2
[qFA €, 7 Nt =g 2 wha ¥ o7 o = ¢ wwha ¥

Irayrefa SR, 27 1S & iR A o waw Wi T%a ¥ fedlt s A ddfe
AEI MM FH AN AW I FaAdA qg G A FTAeFI e foaa W A
F1E Tl e o, dfers S A 59 @ orgEt W oiish § w1 w0 g 9w
AFF A ERAfTFE g, emamdiFs A gamdmaed
T Ay

W, T4 34§ ) U Wi UShd T | T GaF I8 T 70 gfrn F Sieh v
& aEt L EF ¥ ot gHa 7w fe v« Y 2w ot g ® A oroeft wrw F s
wgal & | Y g we wedr € e forat Sty v ®, S w1 A @ el g
@@i%ﬁﬁm@ﬁﬁﬁmma@ﬂa@%ﬁ@mmm‘%a}
st A g ara o D g aea ¥ oSt | sufee e A s Ef A
e TH-SR P Frepe &g ) wEeE, ¥ = il = S @ g, st ¥
oW Fe =ed § 7 FE aga SuaE neH g S el W % fed T,
Afe ¥ 7+t s Fg1 =em % 39 w1 ) 3=fa 9 S vt Sw o 5 5
fardelt v ) W wHeE B, whre 4, 9 § 3R = @ 7 v fkm s

6 9 JId! %) o9 HXa gu W 19 o e HEn g

SHRIMATI D. PURANDESWARI: Mr. Deputy Chairman, Sir, at the outset,
I would like to thank all the hon. Members for having taken a very positive
and progressive participation in the debate. Sir, before, | clear the
apprehensions of many of the hon. Members who have participated in the
debate, 1 would like to briefly touch upon the growth and development of
the Central Institute of English and Foreign Languages, CIEFL. It was with
a view to improve the standards of teaching and learning of English that
the Central Institute of English was established or set up in Hyderabad in
1958. Later, the scope of the activities of this institute was expanded in
April, 1972 by including even the major foreign languages in its curriculum
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and the Institute was rechristened the Central Institute of English and
Foreign Languages. In July, 1973, CIEFL, as it is popularly known today,
was declared as deemed university under Section 3 of the University Grants
Commission Act, 1956. Sir, the academic programmes of CIEFL are
undertaken through five schools of studies, namely, the School of English
Languéage Education, the School of Language Sciences, the School of
Critical Humanities, the School of Distance Education and the School of
Foreign Languages with different centres under each one of them. We are
ail aware that the main campus is situated in Hyderabad, and also has its
presence in Lucknow and Shillong, to carry out its major functions for the
benefit of those teachers and students coming from the Northern and the
North-Eastern parts of the country. The present day globalisation and also
the growing importance of English in fields like business, higher education
and science and technology have made English a truly international
language today, and India, as a key player in all these fields has emerged
a major English speaking country today. In India, it is now mandatory for
professionals to seek proficiency in English. Not only this; nost of the
countries in the Asian region have started recognising the extraordinary
importance of English as a language for wider communication, and this
has put redoubled emphasis on English language teaching. As rightly
pointed out by one of the speakers here Viploveji, China with a population
of 1.3 billion has about 300 million children enrolied in English classrooms,

and Japan has initiated an allout action programme to pave the way for
improved English language teaching, and its focus is specially on the
primary and seconday schools. English is also studied in countries where
it is not generally used as a medium of communication. In China today,
Engiish is being taught through very popular T.V. programmes, and we
have about 250 million Chinese, which is more than the population of the
U.S., who are learning English through these T.V. programmes. Over the
years, CIFEL has grown in stature, and it has earned recognition for itself
as a Centre of Excellence in study of English and in foreign languages. It
not only attracts students from overseas, but also provides expertise in
language and teachers' education to foreign students. With the advent of
globalisation and the opening up of economies, the movement of people
across borders has increased phenomenally in the recent years, and this
has resulted in added pressure on such institutions which have been
imparting English and foreign languages. And, against this background,
the responsibilities of CIFEL has also increased manifold, and on this

L
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accouht, it will have to expand and.diverssify its activities. It is under this
scenario that it was decided that CIFEL, which was already granted Deemed-
. to-be University Status in 1973, should be upgraded to the Central University
status.

Sir, responding to some of the concerns of the hon. Members,
Shri Ram Deo Bhandari has spoken ai:out Hindi being neglected.

W IS AT | T ) T T A0Ed ¥ 6 on ol ey R $ W ¥,
IHT A FQ ¥ ...(FI9A).

We 7w 2 siEl: 5=t 9 dien + fov enust y=ar .. (haeE)...

st 2 gRwadt: AR Tw @ 1 @ e 5 7 et 1 yen ? 1 But, Sir,
I would also like to remind the hon. Members that we-already have ...
(=gaYT)...

o T 29 viarh: T fed 1 aga v A ¥ o o o A A A, g
R &) .. (aae)...

MR. DEPUTY CHAIRMAN: She is from Hyderabad.

SHRIMATI D. PURANDESWARI: We have the Mahatma GandhiAntar
Rashtriya Vishwa Vidyalaya, which is also the Central University, and this
university work towards promoting and developing Hindi language and
literature in general and aiso for the purpose of providing instruction and
research facilities. So, we have an Institute which is working for development
of Hindi as such.

In response to Shrimati Durga about infrastructure deveiopment,
campuses will be set up depending on where the necessity is, where the
demand is. Definitely, campuses will be set up, ana vacancies which are
to be filled will be filled up at a later stage once the Bill is passed.

1.00P.M.

As regards Shri Uday Pratap Singh's proposal about the importance
of Indian languages, we also have an Institute of Indian Languages, which
is situated in Mysore. Though it has not been given an autonomous’
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status, it will, definitely, be considered at a later stage, and it is under
consideration.

Sir, | think | have answered most of the apprehensions and concerns of
the hon. Members, and | do hope that the Bili will be passed.

MR. DEPUTY CHAIRMAN: it is 1 o'clock now. We will first complete

the Bill, and then take up Special Mentions. After that we will adjourn for
lunch.

The question is:

“That the Bill to establish and incorporate a teaching University for
promotion and development of English and other Foreign Languages
and their Literature, and to provide for matters connected therewnth

or incidental thereto, be taken into consideration.” °

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by—clause
-consideration of the Bill.

Clause 2 was added to the Bil}

MR. DEPUTY CHAIRMAN: in Clause 3, there is cne amendment
(No. 2) by the hon. Minister.

CLAUSE 3
Estabiishment of the University
SHRIMATI D. PURANDESWARI: Sir, | move:
2. That at page 3, line 2, the words "Central Institute of’ be deleted.
The question was put and the motion wés adopted.
Clause 3. as amended. was added to the Bill.
Clauses 4 and 5 ware added to tha Bill.

MR. DEPUTY CHAIRMAN: In Clause 6, there is one amendment
(No. 3) by the hon. Minister.
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CLAUSE®6
Powers of the University »
SHRIMATI D. PURANDESWARI: Sir, | move:

3. That at page 4, line 11, for the word "orgahisation" the words
*educational institution”, be substituted. ‘

The question was put and the motion was adopted.
Clause 6, as amended,.was added to the Bill.
. Clause 7 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 8, there is one amendment
(No. 4) by the hon. Minister.

hd CLAUSE 8
University open to all classes, castes and creeds.
SHRIMATI D. PURANDESWARI: Sir, | move: '

4. That at page 5, lines 18 and 19, for the words "physicaily
handicapped” the words" persons with disabilities”, be substituted.

The question was put and the motion was adopted.
Clause 8, as amended, was added to the Bill.
Clause 9 and 21 were added to the Bill.

" MR. DEPUTY CHAIRMAN: In Clause 22, there is one amendment
(No. 5) by the hon. Minister.

CLAUSE 22
| Cout
SHRIMATI D. PURANDESWARI: Sir, | move.
5. That at page 7, after line 44, the following be inserted, namely,—

"Provided that such number of members as may be prescribed by
teh Statutes shall be elected from among the teachers, employees
and students of the University.” ,
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The question was put and the motion was adopted.
Clause 22, as amended, was added to the Bill,

MR. DEPUTY CHAIRMAN: In Clause 23, there is one amendment
{No. 6) by the hon. Minister.

CLAUSE 23
Executive Council
SHRIMATI D. PURANDESWARI: Sir, | move:
6. That at page 8, after line 11, the following be inserted, namely-

"Provided that such number of members as may be prescribed by
the Statutes shall be from among the elected members of the Court.”

The question was put and the motion was adopted.
Clause 23, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 24, fhere is one amendment
(No. 7) by thé hon. Minister.

CLAUSE 24
Academic Council
SHRIMATI D. PURANDESWARI: Sir, | move.
7. That at page 8, after line 16, the foliowing be inserted, namely-

“Provided that such number of members as may be prescribed by

the Statutes shall be from among the elected members of the Court
who are teachers of the University." ’

The question was put and the motion was adopted.
Clause 24, as amended, was added fo the VBiII.
" Clauses 25 and 29 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 30, there are two amendments
(No. 8 and 9) by thhe hon. Minister.
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CLAUSE 30
Power to make Ordinances
SHRIMATI D. PURANDESWAR!I: Sir, | move:
8. That at page 10, line 12, the word “discipline" be deleted.

9. That at page 10, line 15, after the words "institutions and other
agencies”, the words "not involving the carrying on any activity for profit"
be inserted.

The questions were put and the motions were adopted.
Clause 30, as amended, was added to the Bill.
Clauses 31 to 34 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 35, there is one amendment
(No. 10) by the hon. Minister.

CLAUSE 35
Conditions of service of empioyees
SHRIMATI D. PURANDESWARI: Sir, | move:
10. That at page 11, after line 24, the following be inserted,

namely—

"Provided that nothing in this sub-section shall preclude the employee
from availing of the judicial remedies available under articles 32 and
226 of the Constitution.”

The question was put and the motion was adopted
Clause 35, as amended, was added to the Bill.
Clauses 36 and 46 were added to the Bill. -
MR. DEPUTY CHAIRMAN: In the Schedule, there are seven
amendments (No. 11 to 17) by the hon. Minister.
THE SCHEDULE
SHRIMATI D. PURANDESWARI: Sir, | move:

11. Thatatpage 17, lines 23 and 24, for the words "the Executive Council,
the Academic Council and the College Development Council" the
words, "the Executive Council and the Academic Council" be
substituted.
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12.
13.

14.

18.
16.

17.

That at page 17, line 30, the words "the College Development Council"
be deleted.

That at page 17, line 33, the words "the College Development Council"
be deleted. ' :

Thatat page 17, lines 35 and 36, for the words "The Executive Council,
the Academic Council and the College Development Council" the
words, "the Executive Council and the Academic Council" be
substituted.

That at page 20, line 40, the words “and discipline” be deleted. '

That at page 22, after line 9, the following be inserted, namely-"(iia)
one person to be nominated by the Court;"

That at page 28, for lines 30 to 33, the following be substituted,
namely-

"(ii) twenty students to be nominated by the Academic Council on

the basis of merit in studies, sports and extra curricular activities;
and ,

(iii) such number of elected representatives of students as may be

prescribed by the Academic Council;"
The questions were put and the motions were adopted.

The Schedule, as aMended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 1, there is one amendment
(No. 1) by the hon. Minister.

CLAUSE 1

Short title and commencement

SHRIMATI D. PURANDESWARI: Sir, | move:
(1) That at page 1, line 3, the words "Central Institute of* be deleted.

Tre question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

The Enacting Formula, the Preamble and the Title were added to the

Bill. :
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SHRIMATI D. PURANDESWARI : Sir, [ move:
That the Bill, as amended, be passed. .
- The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we take up the Special Mentions.
Dr. Gyan Prakash Pilania, not here. Shri Amar Singh.

SPECIAL MENTIONS

Concern over Infiltraﬁon of I1S1 in Indian Army

it o7 fag (SR : W, fusd v §1 =) fara gfe § 9 us =i
q et 7 ST d T gaeler B A A S aH AHEIRE] aifesaEt giea
T AETHTE %) YR U & Ame | foedt yfaw ¥ e faa a1 7 @
T S5 A= I 33 J9T S @ 01 3R e TaereR €91 ) e S O
IR A $1 L @A S ¢ e 7 § i s IR Awa = @
3R rumend @ M W A TH 16T T Te U T AR A w1 9@
f& avp-u-d=ar A a9 F du am & ¥, AfF 79 T i 9 & fon =
A gftra il Y fdd S gafas 2005 ¥ 2006 T A= g1l 1 3,
ey gferard, faamed 9 st demmeit dedt St e s gwt € g 9
TaoRId & a1 I & ifeq e § fufad) fasia X ga dT ot el SRS s
FYHR AR TR F 9 FaE H UFG AT IFE TH Y Ige § @4 s A
Frerrelt a gty dmfE 1 sEtasE ® e T 9 A1

Iqgaafa AEey, OE T2 Y O S FTeel dF S FAS 9 STEEEd B
IATR HA T 1 H1 &0 | S "eaqol, M+ s 9 gaaas fadfugi <
Y A G @ T v ot # ) o | wn W S R e e i Tl
ferarit wemd fuse ws arer o g ¥, suet faw 3 aed 1 € o el U & forn
F G R T T, T8 ot 5e F1 oaTa +a) '

Demand to investigate Alleged Cheating of Farmers in-
Chhattisgarh

it \rdt v S (SHATR) : TR SuR e weieg, § sifaenaria dF wea
& T fawa ) 9! srmfa @ yaga w1 @1 €, Torae famg R-gf wd wemignia &
fhrar! ) goa s @ -gfedl F vl v gl gra o S
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